HIGH COURT OF JUDICATURE AT PATNA
BAILY ROAD, PATNA- 800001

TENDER NOTICE
FOR
ANNUAL RATE CONTRACT FOR LAN /INTRANET CONNECTIONS

Notice No:-01/2015/Computer Cell Dated:- 12/01/2015

L. Hon’ble the High Court, Patna intends to enter into an Annual
Rate Contract for LAN /Intranet connections for official use of
this Court for a period of one year from the date of award of
contract.

.2 The contractor who is professionally competent to carry jobs
should deposit sealed tender/quotation duly super scribed
“Quotation for Networking of LAN/Intranet connections”
to undersigned till 2™ February’2015 not later than 4:00 P.M.
before Registrar IT-cum-CPC, Patna High Court. The
tenders/quotations will be opened on 3™ February’ 2015 at 4:30
P.M. in the Chambers of Learned Registrar General in the
presence of the bidders or their authorised representatives.
Official Website  of  Patna  High Court is

patnahighcourt.bih.nic.in

(REGISTRAR IT-CUM-CPC)
HIGH COURT, PATNA

3. The detailed information/terms and conditions for the purpose is as

follows;
Detailed information/terms and conditions for the networking of LAN
items/Intranet connections in Hon’ble the Patna High Court.

(a) The period of Annual Rate Contract for networking of LAN itmes/Intranet
Connections in Hon’ble the Patna High Court will be normally for a period of one
year from the date of award of contract which shall be extended further subject to
satisfactory services of the firm.

(b) The Bid validity period is 45 days from the date of opening of bid.



(¢) The firm should be registered under Company Act and are required to submit the
copy of certificates like PAN card and service tax.

(d) The firm/company should have sufficient experience preferably in Central/State
Government, Departments, Organizations, Public sector undertakings of
providing service and supply of similar products and undertaking work for LAN
cabling (supporting documents to be attached).

(e) The tender document should be signed by the firm along with stamp on each and
every page stating that the terms and conditions of the tender document are fully
acceptable to them. In case the tender document is not signed by the firm, the bid
will be summarily rejected.

(f) The sealed tenders/quotations duly super scribed “Quotation for networking of
LAN itmes/Intranet connections” addressed to the undersigned should be
deposited in the office of Learned Registrar IT-cum-CPC, Patna High Court.
Tenders/quotations received after stipulated date and time shall not be entertained.
The tenders/quotations will be opened on 3™ February 2015 at 4730 P.M. in the
Chambers of Registrar General, Patna High Court in the presence of the bidders
or their representatives who may like to be present at that time.

(g) The tenders/quotations shall be submitted in prescribed proforma (Annexure-I)
along with an Earnest Money Deposit (EMD) of Rs. 5000/- (Rupees Five
Thousand Only) in the form of Demand Draft/Pay Order from any of the
Nationalized/Public Sector Bank in favour of the Registrar General, Patna High
Court, Patna. If successful tenderer declines to act on the contract placed by
Hon’ble the Patna High Court, EMD shall stand forfeited and no claim on this
account shall be entertained. The EMD of unsuccessful tenderers shall be
returned/refunded after finalization of contract. The bid is also to be accompanied
with experience details and other relevant information which prospective bidder
may like to bring to the notice of Hon’ble the Patna High Court.

(h) The successful bidder will have to furnish a Performance Security Deposit of Rs.
10,000/- (Rupees Ten Thousand Only) in the form of Bank Guarrantee from any
of the Nationalized/Public Sector Bank duly pledged in favour of the Registrar
General, Patna High Court, Patna for due discharge of obligation under the
contract. The performance security will be released only after timely and
satisfactory completion of the job. However, the same shall be forfeited in case of
any default.

(i) New jobs done by the contractor shall be under warranty for a period of one year
and no amount shall be payable for attending complaints due to technical fault
during this period. However, all services provided to attend the existing network
in this Court or complaints in respect of these jobs, after lapse of warranty period
of one year shall be chargeble by the contractor as per terms and conditions of this
rate approval. In case complete cabling is done due to damaged, if any, the
Hon’ble Court will pay the cost of only material during the warranty period.

() In case of shortfall in attending complaints, a sum of Rs. 500/- (Rupees Five
Hundred Only) per day shall be imposed to the firm as penalty.






